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SHRI S. W. DHABE (Maharashtra)
Sir, it is alreadv 2 o’clock.

SHRI BHUVNESH CHATURVEDI:
I am concluding in a minute, So, we
must be on guarg about this new slo-
gan of genuine non-alignment. All
these people who tacitly want to give
a twist to our Zoreign policy are rais-
ing the slogan and we must be on

guard against these tactics.,

In the end, I feel that our foreign
policy is not limiteq to the House or
to the Government. The whole na-
tion should be involved in it.
whole nation should be educated on
thege issues. Foreign policy is nothing
but our home policy projecteqd in in-
ternationa] fields. Therefore, the whole
natlon shoulg clearly wunderstand
what issues are before us what issues

are concerning our national interest.

. This is all that I have to submit_

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL): The House
is adjourned till 2.30 p.M. :

The House then adjourned
for lunch at two minutes past
two of the clock.

The House reassembled after lunch
at thirty-four minuteg past two of the
clock, the Vice-Chairman (Shrimati
Kanak Mukherjee) in the Chair.

RESPLUTION SEEKING APPOINT-
MENT OF A COMMITTEE TO STUDY
ELECTORAL REFORMS -

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE): First Shri
Anand Sharma to move the Resolu-
tion. He is absent. Then Shri S. W.
Dhabe to move his Resolution regard-
ing electoral reforms.

SHRI S. W. DHABE (Mabarashtra):
Madam Chairperson, I beg to move
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the following Resolution which is very
important:

“Whereas it is necessary to take the
following steps, namely.

strengthen Indian demoecracy and
make it more reople-oriented;

implement provisions in Part XV
of the Constitution of India in
letter and spirit:

reduce the age of voting from 21
to 18 to make the adult suffrage
more broad-based;

drastically cut the election ex-
penses to bring them within the
reach of the poor;

radically change the election law
so as to eliminate many malprac-
tices;

implement various recommenda-
tions, reports and decision with re-
gard to electoral reforms;

State should share reasonable part
of election expenses; and

control and regulate by law the
formation and functioning of poli-
tical parties including auditing of
their accounts and making them
public;
this House recommeads that Govern-
ment should appoint a high-powered
Commitfee consisting of 15 members
of this House under the Chairman-
ship of the Union Minister of Law
to stwdy various aspects of electoral
reforms <nd submit a comprehensive
report to the House within 3 months
suggesting amendments to the Consti~
tution, various laws relating to elec-
tions to Parliament and State Legisla~
tures, as also other steps that should
be taken to, make democracy truly
representative of people, curb the evil
effects of money power in elections,
eliminate corrupt practices and to
maintain the purity of elections so
essential for the proper and healthy
functioning of our great democracy.’”’
Madam, electoral reforms is a very
important subject. Ours is the big-

4
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gest democracy in Asia and also t'rlxe
biggest parliamentary democracy in
thig part of the world. We have got
an institution of Election Commijssion
enshrined in our Constitution and it
has been working well, in spite of all
the infirmities, during the last so
many elections.

The elections have resulted in re-
flecting the will of the people but it
cannot be said that the true will of
the people is reflected through the in-
struments which are created, the laws
which we have got, for electing their
representatives. We have got an
Act and Part XV of the Constitution
provides for elections. It has been
the intention of the legislation that
elections must be held gimultaneously.
Section 14 of the Representation of
the People Act 1951 clearly provides
that elections must be held through-
out the couniry at one time. Sub-
section (2) of section 14 provides—
under the heading ‘‘Notification for
general election to the House of the
people” as follows:—

“For the said purpose the Presi-
dent shall, by one or more notifica-
tions published in the Gazette of
India on such date or dates as may
be recommended by the Election
Commission, call upon ali Parlia-
mentary constituencies to elect
members in accordance with the
provisions of fthis Act and of the
rules and orders made thereunder.”

So, it is obligatory under section 14
of the Representation of the Peaple
Act that all electjons to Parliamentary
constituencies must be held before
Parliament is- constituted. Now we
have got the unusual phenomenon that
in two most important States Mke
Assam and Punjab we could not hold
elections. This is a very  serious
matter. The President was required
to issue an Ordinance to amend the
law so that elections in Punjab need
not be held.
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The second question which has
come up and which has been engaging
the attention of jurists and others is
about the implementation of the pro-
visions of Part XV of the Constitu-
tion, that is, about the constitution of
the Election Commission, Part XV of
the Constitution provideg for tne
election procedure. Clause 2 of Arti-
cle 324 of the Constitution says:—

“The Election Commission shall
consist of the Chief Election Com-
missioner and such number of other
Election Commissioners, if any, as
the President may from time to
time fix and} the appointment of
the Chief Election Commissioner
and other Election Commissjoners
shall subject to the provisions of
any law made in that behalf by
Parliament, be made -by the Presi-
dent.”

So, -clause 2 of Article 324 of the Con-
stitution contemplates that the Elec-
tion Commission shall be composed of
more than one member. But it is not
clear and I coulq not find any reason
why up til] now this provision has not
been implemented in letter and spirit.
Will it not be profitable to consider at
this gtage whether we should have a
three-member Election Commission or
one-member Election Commission is
good? The Law Minister is sitting
here. He js a lawyer and knows that
a full-bench-is better than a single-
Judge bench in judicial pronounce-
ment, what they say, in judicial ad-
ministration or administration of
judiciary. ’

There is also a provision which is
also being debated. That is about the
adult franchise. Article 326 provides:

“The elections to, the House of the
People and to the Legislative As-
sembly of every State shall be on
the basis of gduit sufferage; that is
to say, every person who is a citi-
zen of India ang who is not less
than twenty-one years of age onh
such date as may be fixed in that
behalf by or under any law made
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by the appropriate Legislature and
is not otherwise disqualified under
this Constitution or any law made
| by the appropriate Legislature on
| the ground of non-residence, un-
soundness of mind, crime or cor-
rupt or illegal practice, shall be en-
titled to be registered as a voter
at any such election.” .

(

So, this provides that Parliament by
law can reduce the age of voting.
Under Article 326 it has been provided
that it should be 21. Many munici-
pa] laws have provided now that the
age of voting should be 18. Will it
not be desirable that to involve more
youth we should reduce the age re-
quirement for the voters in this coun-
iry? And the question, therefore, be-
fore the House is which I have sug-
gested in my Resolution, that the vot-
ing age should be less than 21 and it
should be 18. o '

| There is another aspect which has
<come to our notice and the notice of
the entire country, that there can be
fraud on the election jaw. Assam is
a typical example. Assam elections
were held, the Assembly elections, in
which people have been declared elect-
ed to the Assembly, in one lakh voter
constituency, getting 90 or 100 votes.
That situation was hever contemplat-
ed. Even they got less number of
votes than those required for saving
of deposits. Sixteen MLAs were
§9J0A (0% UueY} Sso] Funjed pojosre
each in the Assam Assembly elec-
tions. There is no minimum percent-
age of votes prescribed for a person
ip get elected though there is the
minimum requirement of votes pres-
cribed for saving of deposit. The
Assam Assembly elections have shown
that our laws have infirmities so far

the election process is concerned.

‘The other aspects are well known,
and I will deal with them seriatum.

About the code of conduct, the Elec-
{ion Commission, every time when a
notification is issued, issues a code of

|
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conduct for the parties, and especially
the ruling party should observe it.
They should not make new announce-
ments. The code of conduct issued on
the 16th of November says that fchey
should not announce any new projects
that they should not give any new
promises to the people, and that they
should not hold ceremonies like ot
bhoomipujan of new undertakings. In
ny State at Bhandara on the 16th of
November the bhoomipujan of a steel
project was -gone with Mr. S:alve,
Minister of State for Steel and Mines,
as Chairman and the Chief Minister
of Maharashtra, Shri Vasant Dada
Patil, as the Chief Guest. Thus, the
code of conduct which has been issu-
ed from time to time is only followed
in breaches. In fact, this is not new.
It is based on a report.

One report, I know, is of a com-
mittee, popularly known as the Tar-
kunde Committee. It was appointed
by Shri Jayaprakash Narayan on be-
half of the Citizens for Democracy 1in
February, 1975. And the report of the
Committee on Electroal Reforms says,
and I quote: .

“The convention backed by the
legal sanction as mentioned below
should be developed to the effect
that the Government of the day
should function as a caretaker Gov-
ernment from the time of the an-
nouncement of the dissolution of
Parliament or Legislative Assembly,
as the case may be, until the pol-
ling day. During this period, the
caretaker Goyernment should not
(a) Initiate and announce new
policies, (b) start new projects, (c)
grant allowances or loans or salary
increases and (d) hold  official func-
tions attended by Ministers, Deputy
Ministers and Parliamentary Secre-.
taries”.

It further says and I quote:

“During the aforesaid period,
Ministers, Deputy Ministers and
Parliamentary Secretaries should
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not travel except at their own ex-
pense and should not use Govern-
ment aircraft or vehicles, They
should also not use government pos-
tage for election purposes nor use
the Public Works Department for
erecting rostrums for their public
meetings. Generally, the use of
Government machinery for election
purposes should be gtopped’’.

In spite of the Election Commission’s
tacit directives on the code of con-
duct, we all know, they are not being
followed either by the Central or State
Covernments in many parts of the
_country.

Recently, the Members of Parlia-
ment staged a dharna before the Elec-
tion Commission Office on Bihar Issue.
The Returning Officer there declared
first a C.P.I. Member as elected and a
certificate was also issued to him to
“this effect. But, subsequently he has
changed the order and declared an-
other candidate belonging to, the rul-
ing party. It is surprising to know
that two certificates were issued by
the Returning Officer. When all these
. Members went and protested about the

change of order, his reply was quite
funny. He merely said that he was
- helpless in the matter and advised the
. agitating members fo file an election
petition in the court. This is the state
of affairs with regard to the declara-
tion of election today.

Another aspect which requires col-

sideration is large scale violence tak-
ing place during election periods, In
the recent past we have seen at many
places violence has affected elections
and people could not cast their yotes.
Flection expenses are increasing and
at the same time corrupt practices are
also increasing which I need not gtate
here, because everybody knows it.
With every election, there is gn in-
crease in the growth of number of
political parties. Even the number of
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candidates contesting is also increas-
ing. In one constituency at least 90
candidates were in the fray. In Bel-
gaum constituency in Karnataka, there
were 324 candidates in the fray. So,
with every elections expenses are go-
ing up and up. It is a well known
fact that the expenses which; the
candidates are incurring are much
more than the prescribed by the Elec-
tion Commission.

It is, therefore, imperative for us
to con51der as to what should be elec-
tion law at present where reforms are
urgently required.

Madam, Vice~-Chairman, I would like
to submit that if Parliament demo-
cracy is to be effective and success-
ful, the election process must be clean
and should be available to the poorest
of the poor. It shouid be able to regu-~
late the political party system in our
country. As the Government has to
govern, an opposition has to criticise,
it must be vigilant. Under the elec-
tion system, the Opposition of a size-
able number should also be able to
emerge. In fact, the Opposition Par-
ties also have now acquired a recog-
nised status in the heirarchy of the
democratic institutions in our coun-
try. What is the history? If you want
to consider this election reforms, you
must take the yiews of the Opposition
Parties views also. It is very unfor-
tunate that though this debate has
started in 1970, we have nnt been able
to make mu_ch headway. There was
a committee in 1970 and certain re-
commendations were made, Compre-
hensive proposals were made by the
Election Commission to the Ministry
of Law. Then they were again con-
sidered by the Joint Committee of
Parliament. They proposed amend-
mentg to the ‘election law. The Cen-
tra] Government thereafter prepared
a Bill to amend the Representation ot
the Peaple Act, 1950 and 1951 and in-
troduced the same in Lok Sabha in
December 1873. And the Bill lapsed
on account of dissolution of the House
in January, 1977. This shows how
much we are concerned with electoral
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; js Bill, This was DO
WasB given to tlllucts, Bolrated ol the Te-
a Bill which incorp
commendations. This Bill incorporated
only some recommendations. Other
recommendations bad been left out.
After 1977, the Janata Party came to
power and a review was made. They
also made certain proposals. The
Tarkunde Committee Report is fam-
ous. After the January elections in
1980, in 1982 the Election Commission
made some important recommenda-
tions and sent them to the Govern-
ment. The main récommendations
which were made by them are as fol~
lows: First, there should be a ban on
defections. For this no amendment to
the Constitution was felt necessary,
A suitable amendment to the Repre-
- sentation of the People Act 1951 re-
garding disqualification was considereq
sufficient. This recommendation has
already been implemented and the
Constitution has now been amended,
I want to point out at this stage that
this amendment is not sufficient. It is
necessary tfo amend the Constitution
further to bring within its purview the
elections to local bodies. In our coun-
try municipal elections or elections to
corporations or zila parishads are held
after 10 to 15 years. And wherever
there are Legislative Councils—there
are eight important States where we
have got Legislative Councils—the
local bodies have got representation in
them. In my own State, for the last
10 to 12 years there is no represen-
tation of the loca) bodies in the State
Legislative Couneil or in the Vidhan
Parishad as it is called, because elec-
tions to the local bodies are not heid,
In some States elections are not held
even for 15 to 29 years. The Karnataka
Council faces the same problem bhe-
cause elections to the local bodies are
Dot held. Therefore, in order to make
grassroot democracy effective, my
suggestion is that the Constitution
should be amended to bring within
th-e burview of the Election Commis-
sion, the elections to - local bodies,
specially zila parishads, Municipal
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Councils and corporations so that tbe
Upper Houses in the States can also
function effectively and elections fto
the local bodies can be held regularly

" every five years.

Another recommendation which has
been made by the Election Commis-
sion in 1982 is the creation of an Elec-
tion Fund. It recommended that the
Fund should be created and allowed
to be operated under the full control
of the Election Commission with the
assistance of financia)l advisers chosen
tor the purpose, with norms laid down
for administrative purposes., It also
made a new proposal to ensure the
same privileges and safeguards in the
matter of secretariat and staff of the
Election Commission as are aviilable
to other constitutional bodies like
Parliament, the Supreme Court, the
Comptroller and Auditor-General and
the UPSC and to make the expenditure’
of the Election Commission a charge
on the Consolidateq Fund of India.
This is also an important recommenda-~
tion. I will not read all the recom-
mendations. 1 will make subrmissions
on some of them.

Another recommendation is that
power be vested in the Election Com-
mission to direct the State Govern~
ment to file a complaint in respect of
any breach of official duty of an officer
in connection with the preparation
and revision of electoral rolls and con-
duct of elections and initiation of
criminal action which should be bind-
ing on the Government. In this con-
nection, I would only like to cite an
example again from Bihar where one
Minister with police staff went to a
polling baath and forcibly captured
the booth, took away the ballot papers
and stamped them. The gfficer could
not be given any protection because
he was under the State Government.
Therefore, this recommendation is
very important that the Election Com-~
mission should have some powers to
dea] with such matters. In fact, that
Minister was to be prosecuted Jor
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committing a theft and a cox_nplamt
was filed. But gubsequently, in the
Assembly elections the same man was
given a ticket by the ruling party in
that State. Clause 6 is very impor-
tant. The recommendation made by
the Law Commission under this clal_lse'
is very important but 1:10 attention
has been paid to this.up till now. 'I.‘he
law should provide for ' defining
- “political parties”, The Election Com-
mission should be empowered to make
regulations to deal with matters, The
recommendation provides for comp.lﬂ-
sory registration of political parties
for compulsory maintenance of ac-
counts, compulsory audit of accounts
by an agency to be named by the Com-
mission and submission of the report
to the Commission. This is a very im-
portant zspect of political life. " Some
Imay agree and some may not agrefe.
But today the whole democracy is
. functioning through the political par-
ties. Political parties set up their
rcandidates and they are elected. It
is the common allegation made by the
leaders of political parties that large
funds are taken from capitalists for
the conduct of elections and those who
get more funds naturally get more
Dumber of candidates elected. Crores
of rupees are gpent on advertising, on
travelling, Even though membership
fee is not collected from  members,
political parties are known to have
huge funds the sources of which are
not known. It g alleged that even
foreign money comes ang political par-
ties are financeg for the elections,
Therefore, in some  countrieg like
West Germany a law is made, there ig
2 legislation to regulate political par.
tes. The only regulation that = tne
Election Commission in India has done
is about symbol,
to the political parties for the purpose
of election, Therefo:-e7 my resolution
d'emands that this aspect of our poli-
tical life should be scrutinised ang g

legislation brought on those lines, No.
8, No. 10 ang No. 11 are very impor-

A symbol ijs given *
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tant recommendations. The Commis-
sion should be empowered to order
fresh poll in case ballot papers are
tampered with, impersonation and so
on. The Commission shouid be em-
powered to order repoll not only in a
segment of a parliamentary constitu-~
ency, but in the entire constituency.
They should also have power to cancel
an election. In some cases the Elec-
tion Commission is not given powers
to cancel elections. In Jammu and
Kashmir under certain circumstances
the State laws provide that an elec-
tion can be cancelled. It is very essen-
tial that wherever booth capfuring
takes' place, the Election Commission
should be empowered to cance] the
entire election. If purity is to be
maintained, this power has to be given
and it can act as g great deterrent to
those who try to capture booths and’
get elected by ynfair means. Then, the
Law Commission also made a recom-
mendation in September, 1982 which
the Government has not so far accept-
ed—that elections to the House of the
People angd the Legislative Assemblies
of the States should be held simul-
taneously. This ig g very healthy re~
commendation. I do net know why
the Government has not accepted it
up till now. Now we have a pheno--
menon of having elections to Lok
Sabha in January and then just two
months after are held electiong to the
State Assemblies, Ir elections to poth

benses will he less, the ‘workload on
the administrative for
manning the elections win be less.
of course, it may be advantageays to .
Some persons or some political parties
to have Separate electiong, But in 3
democracy it is very essentia}
election should be less expensive and
we. should not unnecessarily spend
money, From this point of view it was
a very important

] recom--
3 p.M, mendation made, Having
regarq to the above

considerations, the Election Commis.
sion is strongly of the view that a
Stage has come for evolving a system
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by convention, if it is not feasible. or
possible to bring about a legislation,
under which the General Elections to
the House of the People and the Le-
gislative Assemblies of the State are
held simultaneously. After all, -such
an arrangement worked immensely
satisfactorily up to 1967. On the 27th
May, 1983, again the Chief Election
Commissioner had said in one semi-
nar in New Delhi, at the Institute of
Constitutional and  Parliamentary
Studies, something pbout this and he
made seven important points, namely.
regulation of the role of political par-
ties, safeguarding against the multi-
plicity of parties, curbing of the role
of money power in the elections, ban
on defections, safeguarding against
the misuse of the official machinery.
ensuring the independence of the Elec-
tion Commission, holding of elections
to the Panchayats and the Zila Pari-
shads gimultaneously so as to enable
them {o fill the vacancjes in the Upper
Houses, and so on and so forth. These
points have been repeated time gand
again. But they have not been given
the importance which should have
been given by the Government. It is
not a question of one party or the
other, but it is gomething which
affects entire people. Therefore, I have
canvassed in my Resolution for all
these things and I want this House
fo consider them seriously. It is a
question affecting all the people of
the country and it'is a question which
would affect the democratic fabric in
the country and if these things are not
given the consideration which they
deserve, then the democratic fabric
woyld be at stake. If we do, not bring
about the changes that are needed,
then the people may lose their faith
in the elections and if the elections be-
come teoo costly for an ordinary man
to fight then the current will be
against the system itself and it will
destroy all our democratic institutions,
Therefore, it is very essential that the
election expenses are reduced and the

Government machinery remaing inde-
pendent and impartial. In this con-
text, I would like to quote what Rajaji

|
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has said in his well-known book,
“Rescue Democracy from Nioney

Power’. He has said therein:

“The permanent officials of the
State must be presumed to be, and
should be gradually trained to be,
strictly non-party in gll their ad-
ministrative acts including election
work. Otherwise there is no chance
for democracy. Administrative
duties should be done with strict
judicia] impartiality. Those who run
the administration as permanent
officials should be disabused of the
prevailing notion that part of their
loyalty is to help the ruling party
to win.”

He has further said in the same book:

“At present, elections are practi-
cally a private enterprise with large
capital investments. ‘This is un-
adulterated evil and should go, be-
ing replaced by the State taking
over the greater part of the work
and of the expense on a strict non-
party basis. Over and above this
and indeed topping it all, the ruling
ministers should hand over their
reins of office at least six months
before polling day to the President
of the Union and the Governors ol
the States, as the case may be, who
should run the administration with
the assistance of the permanent offi~ .
cials. The census operations should
be the model for the electoral ar-
rangements, This ‘will clean the
whole atmosphere of the many foul
infections that now prevail during
election time,”

What Rajaji has saigd in his book Is
equally true in the present circum-
stances also. The election expenses
have got to be reduced. If the common
man cannot fight the elections hecause
of the cost, then the election machinery
and democrfacy have no meaning for
him, Therefore, the question of re-
ducing the election expenses becomes
important. Then, the voters can be
given cards like identity cards to go
to a particular book and cast their
votes. This can be done by the Gov-
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ernment and the Election Commission
can distribute such cards. There are
many other suggestions like this and
1 do not want to take the time of the
House. I would like to say only that
many of these things are pending for
a long time which reguire immediate
attention. Now, we are out of the elec- |
tions and two important elections are
already over. Now we can certainly
consider ihese aspects more dispas-
sionately and with a clear mind so
that we can strengthen cur democratic
- set~up. Under these circumstances I °
would suggest that a committee may
be appointed and they mgay report
within three months suggesting amend-~
ments to the Constitution and election
law or any other steps which will be

conducive for strengthening our demo-
cracy.
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I, therefore, request the House to
accept my Resolution. and take the
necessary steps.

SHRI CHATURANAN MISHRA
(Bihar): Madam, I beg to move the

following amendment to the Resolu-
tion:

“That in line 6, after the words
“letter and spirit*® the words “and
also amend it suitably to introduce
the system of proportional represen-
tation to begin with in the Vidhan
Sabha elections be gdded.”

TR

The questions were proposed

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE): Now, the
Resolution and the amendment are
open for discussion. The Minister
concerned may reply after that, and
then the mover will reply. Now, Shri

Adinarayana Reddy. Nét there. ghri
Mostafa Bin Quasem.

SHRI MOSTAFA BIN QUASEM
(West Bengal): Madam Vice.Chajrman,
the formulation of the Resolution
moveq by hon. Member Mr. Dhabe re-
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veals that he wants to highlight the
urgency ot comprehensive electoral
reforms in our country in order to
sustain g healthy parliamentary demo-
cracy, In principle, 1 suoport the
Resolution. .

Madam, comprehensive electoral re-
forms in our couniry are all the more
necessary. And it has pained an
added importance in recent years par-
ticularly in view of the large-scale
violence that has taken
different parts of the country during
the elections to the Parliament and
even to State Legislatures. In the last
elections, both parliamentary elections
and State legislature elections, and
even in bye-elections, the country has
seen that in some States violence was
very much there. There were cases
of booth-capturing by using physical
force and like that. This situation is
there. But had the gituation not been
so, electoral reforms would even then
be justified because of certain serious
deficiencies in the existing electoral
laws, deficiencies and drawbacks in
the administrative set-up
the election process.

Madam, I think the main evils in
the entire electoral process of our
country today are the money power
and the muscle power. Some of the
political parties are also talking of
these things, that money power and
muscle power zre playing a role in
the electoral process. That is also
evident from the elections held in our
country, and particularly elections held
during the recent years. Now, for
sustaining healthy parliamentary de-
mocracy in our country an essential
pre-requisite is definitely a free and
fair election. But the money powe:
and muscle power are polluting and
endangering free and fair electiong jn
our counfry and day by day they are
becoming more alarming. 1 would
like to point out that this rola of
muscle power and money power can-
not be looked at as something isolated
from our total political system. These
are just symptoms of the digease,

292 °
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Thege are not the diseases themselves.
1¢ these are considered to be the mala-
dies of the electoral system and defi-
nitely these are the maladies of the
electoral system, these maladies re-
sult from the basic malady of our
socio-economic system. The muscle
power and the money power
are not the resulls of the elec-
toral process itself. These are the
natural offshoot of the exploitative
social and economic systems prevail-
ing in our country. It is not a fact
that violence is resorted to only dur-
ing the elections. I is not a fact that
Tuscle power plays ifs role only dur-
ing the elections., It is not a fact also
that money power plays this role only
during the elections. The fact remains
that moniey power is used not only to
bribe the voters during the elections
but at &l times. When there are no
elections jn the country, money power
is used by the owning classes of the
society to corrupt individuals, to cor-
rupt groups belonging to all sections
of the people and even to corrupt ad-
ministrators. I am sorry to gay that
even some political leaders are also
corrupted thereby. So, this is the game
played in our exploitative society by
the owning classes in order to uphold
their own interest, in order to get hold
of the State machinery to use it for
fulfilling their own interests. They use
money power even when there are no
elections. The electora] process is not
isolated from the total political sys-
tem. So, when the elections come,
money power is used to influence elec-
tions. The same is true of the muscle
power. It is our experience in this
«country that the bourgeois  fuedal
classes who are exploiting the work-
ing. people through ecopomic means,
make use of physical foree against
these who want to resist their ex-
Ploitation. 'This is found in the cases
of strikes in our country, agricultural
_struggles and mass demonstrations,
Our experience is that this muscle
bower is used to do away or to sup-
‘Press legitimate aspirations of the
people of our country. When the elec-
*tl_ons ¢ome, that muscle power is being
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used with the same end in view. 1
think that whatever may be the con-
stitutional or legislative measure adop-
ted, it is not possible to entirely do

away with these evils which are
endangering the political system of
our country unless the very socio-

economic system prevelent in our
country is changed, unless we are able
to establish a free society replacing
the existing exploitative society. I do
not have that much of optimism that
by introducing the legislative mea-
sures, by making guch changes here
and there, we will be gble to strike
at the very root of the evils which are
vitiating the overall political atmos-
phere in our country and particularly
the electoral process prevalent in our
country. Even then, I do believe that
certain well thought-out steps in the
form of reasonable Constitutional
amendments, parliamentary legisla-
tion and the remodelling of the ad-
ministrative set-up may to some ex-
tent counter thig evil effect. And the
benefit—even one may call it a fringe
benefit—I think lies there. So, there
is an urgent necessity even in the pre-
sent set-up for resorting to certain
methods so that the situation may be
improved. ’

Madam, you are gware and, I think,
the hon, Members are definitely aware
that one central defect in the electoral
process of our couniry and this is our

experience that for the last several
years a party getting the minority of
voters® support is winning elections
and forming the Government at the
Ceuntre as well as in some States. I
think, this is not in keeping with the

true principle of democracy, particu-
larly parliamentary democracy, At-
tempts should be made at least to
eradicate this defect which, to my
understanding, constitutes to be the
central defect in the present electoral
system of our country. Herein arises
the guestion of how to root out this
defect. And my suggestion is this, and
for that matter, I support this part of
the amendment moved by hon. Shri
Chaturanan Mishra, that there should
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be a proportional representation sys-
tem. I agree with this part of the
amendment proposed by Shri Chatura-
nan Mishra.

Madam, I would like to point out
that the present electoral system in
our country is to be replaced by one
variety or the other of what is called
proportional representation. Now,
whatever may be the variety of that
system, it must ensure that every
political party or group or -even indivi-
duals should place a list before, the
electorate  and get  representation in
proportion to the voters’ support that
party or group or even the individual
gets. If the present electoral system
is replaced by a system of proportional
representation, that will go a long way
to mitigate the central defect of our
electoral system. And the proportiona]l
representation system has got certain
distinct advantages. I need not go into
the details. I would like to point out
that another evil in the electoral sys-
femm and in the body politic of our
country is the evil of defection that
is the practice of the elected represen-
tatives changing their parties after be-
ing elected. It is heartening to note
that the Government did take the ini-
tiative to formulate an Anti-Defection
Bill and an anti-defection measure has
been enacted in our country through
Constitutional amendment. But still I
remember very cautiously that it was
expressed in this House and it was
even said by the hon. Prime Minister,
Shri Rajiv Gandhi, that even affer the
passing of that Act certain grey areas
remained still to be covered and we
were very much expecting that the
Government will be and should be
faithful to its commitment that the
uncovered areas will be covered sub-
sequently. What I want to emphasise
is this, that if the system of propor-
tional representation that is accepted
to replace the preseni electoral sys-
tem, that will be an additional anti-
dote to, the tendency of defection
which may this way or that way re-
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main even after the passing of the Act
banning defections. Se, I would re-
quest the Government and all con-
cerned to give a serious thought to:
this suggestion, which is not coming
from me alone. This suggestion has
been floated by at least two or three
political parties in our country, the
party to which I belong, the Com-
munist Party of India (Marxist), has
long been trying to impress upon the
Government that a system of propor-
tional representation within this pre-
sent set-up, can play a very vital role
because this system has definitely cer-.
tain advantages over the present sys-
tem. I would request the hon. Minis-
ter to take into consideration the sug-
gestion and 1 will be very much ex-
pecting that an honest attempt will be
made by the Government {o. translate
this into practice. 1 am aware of the
fact that certain things are not direct-
ly covered by the Resolution moved
by Mr. Dhabe, but'I seek your per-
mission, Madam, to refer to some such
things, which, though not directly re-
lated, are nat quite out of place in
the context of the present discussion.

Now, we have adopted a federal
system of Government in our country.
And one particular principle of the
Federal system of Government is this
that in the upper house of the Central
Legislature, and jn our case the Rajya
Sabha. the States, whatever may be
the size and population, should have
equal number of representatives. That
is in keeping with the federal princi-
ple. I may cite instantly so many
cases. For instance, in the Soviet
Union, Madam, you know, that the
Centra] Legislature is the Supreme
Soviet. It has got two chambers, the
Soviet of the Union and the Soviet of
Nationalities, The Soviet of Nationali--
ties of the Supreme Soviet, is equiva-
lent to the Council of States, or Railya
Sabha of our country. Each Union -
Republic there sends 32 representa-
tives to the Soviet of Nationalities, it
does not matter what the number of
people residing in a particular Union
Republic is, or what geographical size
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of the Union Republic is.” Even in the
Tinited- States of America, the Senate
consists of 100 members and there are
50 States of the United States of
America each sending two representa-
tives each to the Senate which is the
Upper House of the American Con-
gress. What I want to emphasise upon
is that equal representation of the
States in the Council of States is in
keeping with the federal principle.
Since it is not quite unrelated to the
" topic I have mentioned it.

Before 1 conclude, I would like {0
emphasise one more point. Hon. Mr.
Dhabe also veferred to it. QOur Con-
stitution' provideg for Election Com-
mission which is at the helm of the
affairs of the elections to Parliament
as well as to State legislatures of our
couniry. I think a multi-member
Election Commission, a broad-based
Election Commission, is definitely pre-
ferable to the present composition of
the Election Commission. The Consti-
tution provides for that. There is a
provision for other members also in
the Flection Commission., And I think
it is high time the Government ghould
give serious thought to this aspect bhe-
cause a multi-member or 3 broad-
base@ Election Commission will be cap-
atle of tackling the stupendous task

_that it has to face. Secondly, we all
know the Election Commission is also
entrusted with a quasi-judicial func-
tion and it the Election Commission is
composed of several members, the de-
cision taken, while @ischarging this
quasi-judicial function, will be more
acceptable by all and that will carry
more respect. So, I would ask the
hon. Minister to take into considera-
tion what, with your permission, I
have just referred to..

Before I conclude, I would like to
say that there have been concrete
suggestions for electoral reforms be-
fore also. Mr. Dhabe has, in his con-
cluding portion of the Resolution,
spoken of appointment of a Parlia-
mentary Committee. Such committees
were there before. Their recommenda-
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tions were also there. - There were
certain recommendations of the Elec-
tion Commission itself,

SHRI S. W. DHABE: There was,
change of circumstances.

SHRI MOSTAFA BIN QUASEM:-
There may be change of circumstances.
What I want to point out is not that:
concrete, fruittul positive suggestions
are lacking. Such suggestions are al-. -
ready there. But a total jack of will
on the part of the ruling party and its
Government at the Centre is the main
hinderance to any effective electoral
relorms being possible because I think
that the chief beneficiary of the defi-
ciencies and the drawbacks of the elec-.
toral system, has so long been the
ruling party at the centre and its Gev-

ernment. With these remarks, 1 con-
clude.
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THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE): Shri Thanga-
baalu, not present. Shri Hukmdeo Narayan

Yadav.
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firat er & s g oy faat, ag
@ HFIET F T A G 79 QT § )

FRAN Ay § & g fasae
T T @ A A A W A
® AMRT o1 ey § 0 om0
afede el swae q'rzntn%rqrtdra
5 som @ qfewr adt § o @
ATfg7 97 TR F SgH qIA geT
& ﬂﬁﬁﬁ%m fae & ==

Tl g faw oY A
'{% FFWW u%, WET Ig
g9 M@ F I FA9AT |

m%wmrsﬁfmmm qrey Sy
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el T A TE° F< famr
BT & a @ il & A gA
Fs91 d@1 wiq@ gw W gfea
WX @ g I FT ARHI TS
B fauT dewr ¥ Ay AE fear
Twar wgits gfqgm & Saw fax
Wt@?’%%a@mw%
v%g?mwﬁ Agar 2 zafad F
s AT § T AE 37 fra st
YgT A fagm AT HOAd A
¥ oy f5 fage § ¥w@d & W=
IR AR =r§,’“r' Ty W ar e
#fedz a9 aww dar

#fedz Tk FE 9
wmar g, A Sg% 921 F faEr  mwr
F &% 3 SR S F<F  faume
9T I F a1 | 4G} o &, gufed
WE™  F19 § HigHr Sa-qifq s
§ & ¥ F@ § o faadr st
FER § #%7 § 999 wiaw gfrr
¥ w&f agf v g, Sy wfaerd
WQWWHH#WM%IT{#
afyaTd & AR ¥ WOR O GreAT
qgr ) faa gfasfel & g aT
v a1g f& IFE I F e |
qeTe fRaT 2, S AfesTd wr Jar-
95 #f@, sF § Af9d 5 ogamr
27 g9 & TA AT AT qN |

4 p.M.

Ag-qal #t frady a9 ggE A
U A d-AAudl A mwA™ gy
ST ® 1 WY i AG g9 97 frAar
a1 7w ¥ Hfaa, AT F7 T,
A% GET W I TN qAE Y
AT FT W, TE gqEG FT AT
W'@mé, ar a_gsrq-cﬁnfaur
ST § Faedve fr Ad A s
awﬂﬁwaﬁm a%"rﬁﬂa'r‘rmﬂﬁl& :
r’“’ﬁ% afefake 53 FESz & NPT
oie 1 T ¥ A2, mmEr w7
¥ & fomefen e fr g $fede
T g AT T, a7 w1 R
FHT T FOR T Sered9T FFT
md, FAF 0% Sg E.H-%’T F4F,
FEET FH (e TATRTFT X ¢
Fg7 dEe-qUT ¥ TEaEr Al
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| Ea 7, v awe, e
| HRT ATgw GATER T AgW &7 a8 amE-
dq3 g&Er W &, 48 P oWWm ®
FAGT TEFT AT § | WEHT HI@ AR
F kg ST &, ar SwF S §
arifr duzaey  fAare-fasw 9@
oET F W ST F AR a9
frem & wiT 3g foadt o & oY
g oo o fed wm § dwdon
o% R Wd § doeduT 9T I
fear et & wW @ o9AE &Y
waaw #IT fasrer s &, ar ¥ &9
AT 9T W FHET e AT GENT |

1 w1 g G sy fsa gEme
# $8 W I, a1F Al ¥ WS §
f& iz & AT 9T oy qrieai F
foaw wlamg I o, Ia= b
WA IEE T By owg, AfFq gz
f'z?;(en:r & wwAfaw wdl & sfa
qe ST fasdT &9 .ga%aw ¥ -
fifgs =& 31 9@ T wafes
guIAT G WA ¥ FAL TG S,
ar & ufomm fAgs &
g ! Rgeam ¥ UeEfow ]9 @61
g fsagansd g ¥ am T g
ﬂTﬁ'ﬁlfT-F sﬂ’aﬁ‘a'ar % R g
FHEAX F A, dr fag =W @1
e fem @ &1 Ww, A WON
av%am ¥ Aty ogo fggy & & S
aq W W ¥ SiafAfTe B 380 T
HUF T FT WL F WS

| aF Fogs W fegEa™ # gfvaas
&AT &, a1 e o afEadT FHT 9T
Fifs oo weeifar @ @1 =hA
Wt fafew @y & s A 2
fegeam # wwAiRE 3@ F1 S
ot *d &, 39 9T 'iTI"iT%@FIT';‘Em

at @ Ay WS AR oy
&, FA19 T@ax #, TWH L /A
vt 1 @A 2, @) gEEr AR e
ds FT fr= F@Wr 99W WK WX
T 3| H AFAT A OA9Ty WK
SUE AT g, W@ gfmr #
g ¥ FEr d@rorfaas dw g, W
E5T1 WWgY WX WToaW A
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d1 g a7 fvaw fggram & wew
FATY wdidi WT Wfrar w7 %ﬁr qe,
StogAre ¥ afae #iv ey st
wifeq & <°§ fame fasmr  ogar
ﬁﬁﬂﬁﬁ?ﬂﬂ% T T qIFT  FAT
& #ife AT ¥ A Fulliy
A1 97 fEraT & 9997 F7 O,
ST F OB wwar ¥ fRg gmr
afew Ig AT GTT ITAT T qEA
a:m ¥ fof adl &, _agY wv «m
F 71 20 67 A o q*’r qT FT
A R | ILEEHEI J-AT gEwT
o1 fggwam & IzAWF gHEE A
IH AT FE g’ﬁr qAAT QT |

T HEd AE stw R § -
i:ﬁ'( W fawr § R a7 fa 9w
F @ & Wrﬁrw Fr I I
ar AT @, AW, AN FY
T 9BIE SIET §, a9 A 4T O
ST O AW ¥ ¥e} S Sredy
9@ @ 2. I@ FAFET F HIET WIR
fasrsar & ara € o F7, gw ey
W H oud oy | fggena F aww
Ieifaw q§ & A9V & O m;I
A 2, A AW F AWME A
& Rgaw Famws W TaIfaE
A U §FT AQT § | aF fAn
H‘Ta wa g R e g
ZH 99 W # ¥4 NF, g7 IZIM,

_.r-r far. qu 2 afewa T R,

gaTT FE @ T 2 ogw
gar ¥ man s agi oo, fegma #y
TET R giw § @ ar =&, FEeogw
T W AW A7 AE ¥W Al Ay
W W KT WG qE FE @
qE F W AN T W G 8
fegtem #1 wfwwer s ¥ fd,
W §AW & faT, afeie g
# fag M g §5 wHF GEwar
g1 w=ife g8 W A 99 wIg AT
§ dY wwuT ST STET S FT AT,
AFE AT A F FF USY N7 IX
FErs faemr # qRT, AmdT
Fe 2! wwdd @gr ¢ f& agew
FT 99T 811 59 I § @G § FATET
79g § HRuE s gmg AT 5%



Resolution seeking
appointment of a

295

[ ggmda RITTuo 4134
a4 = &, & fee agl dwad ¥
TEET FT TEA § W KA § TG
mEY W FF AT FOT AR GHTE
g, 98 A g90F F A9 § g
# g1 g fr 4 e faely faom-
faemea FT 99T gAY & AT | (E
TWETE, [EAWF 14 T 9343 AT
wgfy sk wEgdaw ga &, 3 fal
faeelt gfiafadt AR SR 7w Lgw
fasafama o fma gfEfEd dme
R FHAF § TR Ag Wy g |
g% HET I 9fEE, A% mRT
Jqar TfEx W AT JAAT FIAE
PR U HAAT (T s 57 wiF

awa & wifEm | g fagw ®

w3 § waraer &7 4% 1967 A
|AFT 1974 AF 41, To Yo HiayAA
¥ TEH TET F& F 99 q@ qar
9T IR TET ¥ Al Fras uE
¥, ux waFdl 347, g Wi, geF
F femx fredt dwdt @, 50 a4
dar AW 9T FH FLET 4V | gaIAET
s H, o W AWIT  wifgan
& A I9 47 F IEF Iq ARG
qer fwar, sa=l S99 widwA § srar
ggArar fagr fFam o §  qos}
TE ) w9 wEar fag @sr ¥ g9y
& o, sE awr W & qfonfe
AR LA A CE B L A
gt ar W@ gL AfF wg awae
@ wol AEAT ¥ owgER faEr
fagre aar # g w9 9 & avar a1
fe fagm awr &1 €z €= & wig W0
g7 A% < § 1 I FgA W1 nawy &
f& |9’ 301 FT WA g, fAw wew
AR g4 TCZ &7 H[EAT § | IqF
sz A sla R zgarg 1 g g
%, fwr fam dew ¥ d@ex ¥ a-
wea® W, AT wAEEw & AR H
gfafafr s ax s T A8 ;v
g aF #I15 9fE@qa q@ g aFar |
SN WENRAT, § A9 9
AT TG g4 W G § fagaq
FCE AR § owwAa faly e
Wt W fdgq s 9w g fw
T I AW FI WEAAET, WA,
qOEE AR T FAEr g Y AT g9
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7L AT HA KA {0 ea 6§ 7y -
wfT gwT 47 fav g Awaitas g2fa A
4y AT T 9% §, 548 FH
faae &% ok WOF  aar e Tegn
fas fa g7 9a fawr &% 8 ™
FH & FL AFT & W F AWM &
98 # o} fagmw dew ¥ fepaw
F ST q § WO AWE 2, N,
am, i qifew, fSas @@ o T
T Wed b A g fewr ar
afedi Frgsam fawwE e & s
2, OF & 1 d¥ W AT B
g9g ¥ A9 99 S99 WES 9
W AR W "R Ae ¥ €z
@ 77 R IAF A7 F5 = qun
g fafgr gt 39 93§ dar
78T gl ¥ wfa Wt X o=wa %
FAT AT FTIHAE AL FT TEA
SHRI J. P GOYAL (Uttar Pra-
desh): Madam Vice-Chairman, I sup-
port the resolution. The concluding
part of the resolution is that a com-
tittee consisting of 15 Members of
the ¥Youse be appointed. Now, a
number of points have been given in
the resolution and a number of my
colleagues have already commented
on them. All the matters may be re-
ferred to the committee which will be
formed, including the points men-
tioned in Mr. Dhabe’s resolution. It
is well known that free and fair elec-
tions are the foundation stone of a
democracy. Unless there are free and
fair elections, we cannot call ourselves
a democratic country. For the last
several years elections have taken
place in our country. It has been
found that the returning officer, the
assistant returning officer, officers of
the Election Commission, are al} offi-
cers of the Government. They are
officers of the Government and tihe
Minister or Ministers sometimeg may
pressurise them and, under the pres-
sure of the Government, they do cer-
tain illegal acts with the result that
it may not be a free and fair election
at all. Now under the election law,
I find one thing. I also moveq two
Bills in 1982 and they are Bills No. 21
and No. 22 Zor amending the Repre-
sentation of the People Act, 1950, and
the Representation of the People
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the 1950 Act talks about the electoral

rolls and how they should be pre-
pared and all that. Now, under sec-
tion 13AA of the Representation of
the People Act, 1950 significantly 1
find one thing. I do not know how
Parliament * aid it at that time, in
1950. Under this section, the defini-
tion of the term “Chief Electoral Offi-
cer” is given like this:

! “There shall be, for each State,
a Chief Electoral Officer who shall
be such officer as the Election Com-
missioner may, in consultation with
the State Government designate or
nominate in this pehalf.”.

Again, under section 13A, it has been
said like this:

“For each district in a State with-
in the Union territory, the Election
Commission shall, in consultiation
with the Government of the State,
designate or nominate a District
Rlectoral Officer who shall be an
officer of the Government.”

Again, under section 21 of the 1951
Act and also under section 22, the
deflnition of the Returning Officer and
the Assistant Returning Officer is
given. It says like this-

“For every constituency, for every
election to fill a seat or seats in ihe
Council of States and for every
election by the members of the
Legislative Assembly of a State to
fill g seat or seats in the Legislative
Council of the State the Election

mmission shall, in consultation
with the Government of the State,
designate or nominate a Returning
Officer who shall be an officer of
Government or of a local autho-
rity »

Similar is the case with regard to the
Assistant Returning Officer. So, the
Chief Electoral Officer and the Dis-
trict Electoral Officers are appointed
by the Election Commission in consul-
tation with the State Government.
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Similarly, the Returning Officers and
the Assistant Returning Officers are
also appointed in consultation with
the State Government. The overrid-
ing provision is that they ghall be
officers of the Government or officers
of the local bodies. Why not a Dis-
trict Judge» Why not a man o? the
judiciary? So, in my amendments to
the Acts, which are still pending and
which have come up from time to time,
but which have not been taken up, %
have suggested certain things. For
example the Election Commission is
appointed under article 324 of the
Constitution by the President of India

Now, my Ifriends have elaborately
said that credibility of the Election
Commission, the Returning Officers
ana the other officers who are work-
ing for the Election Commission is

not there. So, in' order to establish

the credibility and in the light of our

-past experience with regard to elec-

tions. I think certain amendmentg to
the provisions regarding the Election
Commission are needed. For example,
who should appoint the Chief Elec-
tion Commissioner? In my amending
Bills, I have suggested that the Elec-
tion Commissioner shoula be appoint-
ed by a Committee presided over by
the Prime Minister and that Com-
mittee should consist of the Leaders
of both the Houses of Parliament and
the Leaders of the Opposition. It so
happens that sometimes there js no
Leader o2 the Opposition because it
might be saig that we do not have the
required ten per cent of the strength
and so on. Therefore, in my Bills,
I have said that the Leader of the
majority party in the Opposition will.
be the Leader of the Opposition. So
in thig way, a 5.man Committee cai
appoint the Election Commissioner and
that will have credibility Similarly,

the Regional Commissioners or the
Assistant Commissioners or the Re-
turning Officers can be appointed.

Then, I have also suggested that the
Chief Electoral Officer must be a Dis-
trict Judge. The Election Commission
shall appoint the Chief Electoral Offi-

cer of a State in consultation with
the High Court. He must be a Dis-
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trict Judge. Similarly, the Returning
Officers also must be from among ihe
District Judges or the Additiona]l Dis-
trict Judges of from among the men of
judiciary and the Presiding Officers
should be from the cadre of the uni-
versity professors or section officers
or other gazetted officers 'who are em.
ployeq in the offices of the judiciary.
So, T am also suggesting that at the
time of elections, the Lok Sabhg elec-
tions, or the State Assembly elec-
tions, there must be Presidential rule
in all the States so that the Ministers
as they are qdoing now, cannot pres-
surise the presiding officers or the
officers who are working gt the elec-
fions It ig not necessary to bring a
number of examples. I have g0t per-
sonal experience where even the Chief
Minister vho prescyvibed a particular
officer got the results in hig favour.
In this connection 1 have personal
experience of certain constituencies,
but I do not want to name them be-
cause the matters are now in courts.

So there is no trouble in our election
law. The trouble simply is that the
main functionaries at the elections
are officers of Government. 1 do not
say that officers of the Government
are dishonest But because they are
working under the Government, and
it is a question of their bread also,
and some of them are under the im-
plied threat of being transferrea, they
act like that. For example, I do not
want to mention the constituency
where I had to go and argue belore
the returning officer. He had passed
three orders in my favour. I appeared
as an gdvocate; there was an advocate
on the other side also. There was a
margin of 100 votes. In the mean-
time, some Minister came anfl he
pressurised him ang the mattey was
adjourned and ultimately he started
passing orders agaist us  Ultimately,
we lost the Opposition candidate lost
by 300 votes or something like that.
So this is quite a bitter experience.
How can we say that democracy has
survived in this country? I have great
respect for our law-makers. At that
time it wag the ruling party; it was

[ RAJYA SABHA ]

Committee to study
Electoral Reforms

300

a majority rule, They maae the Act
in 1950-51 i1 such a way that always
the ruling party will be there and the
Opposition parties could not come to
power. So, therefore, in démocracy it
is necessary that all parties must
come to power. The Opposition party
must alsg come to power. So my sub-
mission is that there is no_ ..

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUS-
TICE (SHRI B, R. BHARDWAJ): I
am very sorry. He ghould not go to
that extent. He says that the fore-
fathers of the Indian nation had a
motive behind. He must have that
sense of propriety. We may be a
novice in politics but we must not be

noviceg in our respect to our fore-
fathers.

THE VICE-CHAIRMAN (SHRI-
MATI KANAK MUKHERJEE): It is

relevant with this. (Interruptions).

SHRI J. P. GOYAL: I am not saying
that about our fore-fatherg or Zathers.
That does not make any difference
What I say is that the law-makers at
that time never bothered to See that
the officer is under the Government,
ana that officer is being used as a
judge. How can he be a judge when
he is under some implied threat?

SHRI H. R. BHARDWAJ: They
never expected that we will be sg bad.

SHRI J. P, GOYAL: Then you are
right. At the time when we became
independent we never thought that
the State Governments or the Cen-
tral Government will behave like fhat
just as they are behaving now. I fully
agree with the Law Minister about
that. Our past experience is like that.

. Mr_Dhabe’s Resolution is correct. I
support that a commitftee of Parlia-
ment be arpointed, the reason being
that for the last several years we
have been agitating before the Law
Minister. The Law Minister has also
been 3 member of the Law Ministry's
Consultative Committee. Mr., L. K.
Advani, Mr, Reday and I also are
members. We have requested him to
please do something. The Election
Commission has made many recom-
mendations to the Government, but
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nothing hag been done. Therefore, it
is better that temporarily for three
months a committee of Members of
‘Parliament be appointed and that
committee will report ang whatever
the Parliament decides the amena-
‘ment may be brought within no time.

So, with these words I am support-
ing the Resolution of Mr. Dhabe that
a committee ag suggested may be ap-
-pointed Zor that purpose

THE VICE-CHAIRMAN (SHRI-
MATI KANAK MUKHERJEE). Mr.
‘Satyanarayana Reddy.

At &le @AM, W@ (WlD-
qRW) : ATREATTHA AGIEAT, Y g
¥ o weara qw fear & AT daed
FA W FAC AW OF fow <@ &1
§ q¢ aOF ¥ TR 4T g1 39
faog # § T W wIT § IBAT
T AR ART A IIAT A4 ORI
qEe N gES g o F 3w
qEey g1 # T gumar F oseA
FE AT FAT HE @ § AR TGN
g gaT W &7 G19 Gr g oar
A 7% wafzat A foew & w8 @i
¥ ooy fau W@ & 3@ MY H AL
agi a% & vdEm FHER § S
g8 gaE & § & gva e
¥ g5 qmAwr @ wiits
fegea @ Uw AgT AT B |
'xrﬁrerrfw 3 2 AR @ aﬁ
gAEd  ® qoEd gAWl § |
SAYFAT F {HIT AT § )
R G ARG
& fE :ﬂsraT grAT & B3 o @
%lf‘ﬂ'ﬂ'ﬁ &1 ALFT ﬂa%mq
A@ wgA faor § AitEw g H AT
maﬂ T g AT 9¥ qE ¥ ae

| faq ¥ sarar A g, fgema g,

g HI9 T TS I FT AT F
%rrqmmqa"ﬁtr( Q%’@'rmﬂg
& ITE § AR ¥ &1 I9,
g1 W Aq =T fag sm A OSt
SaTET ATHTET BT g qg HIAT AT

FT EAAEHE AT r a’:rrq EASEUC)
q’ﬁ"l'fa'"'- FU AFAT F | g %l g
Zgar & 5 owm &M oswa /X A
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ma“rw‘f&amufgrmr-rwm
HuAT AWt ® traTﬁﬁ" Oy AT A
T’ A AE 9§ F AT A A
BB CUIEC R ROl (o o
TH9E A8 2 o AT B w17 F SUTRY
A TAET S HI AR § AR
S AT 9gF 3@ O ¥ ,qqra'Fmﬂ
W9 | 3 WEE FT TGN AFEIT 3\
amﬂﬁﬁquﬁma,am%
aaﬁatmarfarrraramga"
7 EE w fEar g # g
# I uw 9z At wfaf
FTe Fr fawrfor W &y g F
qamar § f& 5@ gAT &t Ama ®
TR F NS W@ gz arfed
T qZ °F IR 7 IF § IW
g T &

Strengthen Indlan democracy and

make it more people-oriented.

® g gaqar fx qaiwr 3599 ifaers

&Y w347 g UF ArzAT T9§ sfAFHE
f sgar AT arfgv 1 g A ag &

Implement provisions in Part XV of
the Constitution of India jn letter gnd
spirit.

ag ar dfggm ® & & Afaam

§ ot wifesm §, 9t w2 & A,

T TF IR Il EA@HZ FEAT

& arfgm ST 98 Aeae w RS

TaS Tgr g A9rge | d|d Ay

g g fw:

Reduce the age of voting from 21 to
18 to make the adult suffrage more
broad-based.

wp Usdl 7 N wafafgrw sqwae
e Gamam G B § gt ua

1 frggw feur & o w9

st =gy g fF qsraﬁ‘r &9 fiFar T o

T f«rtr FiIAT T =AT F 1 AW

1 wga & & 21 A & wa =y

FT 18 A FT I T | W YAEA

i AWA ® #ri famwa g @

afgu 1 39 & T% &

Drastically cut the eiection expenses

to bring them within the reach of the
poor.

g a1 Fgd@ IS WS § | W H
Sit %197 & oAz & fAg wk
sy fqam @i & fau, s reEaa
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ar #1E Ag7 adwr wfeEae @
@R A A gem frosw &
gqd d AW &l &1 Zqa9d

=
§ 9w A% w1 AT O S @R
JA9 FT HEE} A @F fag
oA FE ader @At wiRge
TRl W F qA A gE TF
St § I fear 3, & SwET @udw
F@T § R FFE AN T owwlw
F@r § fF oag &% dom oA A

PROF. C. LAKSHMANNA (Andhra
Pradesh) : Madam, Vice-Chairman, I
woulq like to request the Minister of
Law to kindly give his consideration.
for the Resolution moved by Shri
Dhabe. I woulg like to urge upon the
Minister not to treat thig Resolution
as one which is coming from the Oppo-
sition.  On the other hand, he should
try to look at the problem as present.-
ed by Mr. Dhabe in the Resolution on
which, I think, there should not be
much of a disagreement,

I am sure, Madam, the Minister of
Law will agree with the whole House
that there is much to be desired in
the way in which elections in this
country have to be conducted or have
been conducted in the past. The Re-
solution consists of twg parts. The
first part highlights some of the issues
which are involved in the election -
process in this country. The second
part suggests the formation of a Com-
mittee of the House to go into these
problems and suggest ways and means
by which some of the difficulties that
are experienced in the election pro-
cesg in this country could be got over
Madam  Vice-Chairman it is almost
agreed to by everybody that there is
a neeq to strengthen democracy in
this country. All of us also agree to-
day that democracy oi our dream is
not the one which we are now ex-
periencing, If we had to realise the
dream, if we have to make our
dreams real, then there is the need
for strengthening democracy and fthis
could be done when we are able to
make the people the real masters in
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the functioning or the country’s gover-
nance. How could we do it? There is
always a talk that Indian masses are
illiterate  Yes, they are illiterate. But
that does not, however, mean that this
illiteracy has beea standing in the
way of their perception and compre-

hension of the problems that are pre-
sent in this country I would like to
cite in this connection the case which
happened in the recent past, i.e., ab-
out eight or nine months back, when
the people of this couniry demons-
trated that they understand the impli.
cations of the functioning of democracy
as much as the educated aboui whom
we have been praising so much, can
do. 1 am referring to the incident
which happened in Andhra Pradesh
in the month of August and Septem-
ber last year. That was the time when
the people in the villages, when the
people in the towns, when the people
in the streets could come forwara and
suggest that unless there is clean po-
litics in this country they will not
allow the functioning of those people
who have been elected by them, as a
result of which democracy, which was
deraileg was put on the rails again
in the month of September, There-
fore, Madam, if such things could be
demonstrated by people in one part
of the country, there is no reason why
we have to doubt the integrity and
capacity and apprehension of the
people all over the country  There-
fore there is an wurgent need to
strengthen the hands of the people
and perhaps we may have fo make
amendmentg in the election law where
by perhaps the recall system may
have to be thought of I am not
straightaway suggesting that. 1t has
to be workeq out. But nonetheless
there have been several commissions
and committees which have gone into
thig question. Therefore, a cmomittee
of this House could perhaps look into
those things and consolidate them and
try to bring in any ideas and find out
whether it is possible to have such a
recall system where the Dpeople are
the real masters and not anybody
else,
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Then secondly ,in this International.
Year of the Youth I suggest to the
Law Minister to accept the suggestion
made by Shri Dhabe in the Resolution
to reduce the age of voting from 21
years to 18 years. I think thgt it
will be g good gesture pecause it bas
nothing new about it. As mentioned
by some of the Members earlier, in
some of the States also people have
been given voting rights at the age
of 18 years as for instance in the
Panchayat elections and municipal
elections. If g person is competent to

306.

. vote in the municipal and panchayat

election at the age of 18 years, I see-
no reason why he should not be given

an opportunity to exercise his right
of franchise at the age of 18 years
even for the Assembly and Parlia-

mentary elections. Therefore, I very
sincerely appeal to the Law Minister
at least to make this particular part of
the Resolution accepable to the Gove-
rnment and agreed that the age of
voting would be 18 years and this will
be a good gesture in the International
Year of the Youth.

Then, Madam, many Members have
already spoken as to how the election
expenses have been mounting year
after year, There had been a time
when perhaps an election could he
fought for an Assembly seat with
about Rs. 35 thousand or Rs. 40 thou-
sand. But today if anybody is under
the jmpression or illusion that elec-
tions could be fought with Rs. 30 or
Rs. 35 thousand, he will be fooling
himself, They have to spend not less
than a lakh of rupees oOr even two
lakhs. I am talking about the mini-
mum and there are instances where
people have been spending much more
than that. Terefore, there is an need
to seriously think about the possibility
of reducing the election expenses so
that the poor could also become part-
ners in the election process. As it is,
today elections are the monopoly and
the game of the rich only. Without
the aid of the rich, elections coull not
be fought by any person in India.
Therefore, elections have fo be
brought within the reach of the com-
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mon man, poorman who is in the
villages and whp wants his voice to
be heard in the matters of the gov-
ernance, in the decision-making pro-
~cess. Then there is no alternative
but to think in terms of reducing the
election expenses anq whatever we
could do in that direction will per-
haps be g great step towards strength-
ening the democracy in this ecountry.
There is also need for eliminating
many of the malpractices in the elec-
"tion procedures. At every stage of
election procedure, there is a mal-
practice. 'There has been talk about
booth capturing; there has been talk
apout stamping of votes by different
people, by different parties, by differ-
ent individuals contesting the elec-
tion. Therefore, if we look at *his
problem and if it is taken as a malady
afflicting the society as a whole and
if we are here to do away with this
malady. this disease which is creeping
intg the society, then there is no al-
ternative but to seriously think about
the ways and means by which this
malady o maipractices in tha election
procedures could be eliminated.

Even at the risk of being repetitive
I woulg like to suggest that there has
10 be a mechanism by which election
.expenses of the inaividual candidates
are borne by the State If that is
done, perhaps the utter dependence
-of the individual on the parties, on
‘the rich individuals to help them,
would be to some extent eliminated.
If that is done, perhaps reasonably
good people, reasonably capable peo-
ple, reasonably people with compre-
hension ang unaerstanding can also
have an opportunity to be a part of
the democratic processes. Therefore,
I wohld urge upon the Government
to very seriously think about the pos-
sibilities of at least meeting a part
of the election expenses, especjally for
Pariiament and AsSembly elections.

Then we have to think about more
basic problem. We have been having
a democratic system where the majo-
rity rule has been accepted. 1 think
there should be nn gifficuity about if.
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But what is happening very often is
after the elections even with less than
50 per cent votes, there is a possibility
of a massive mandate being given to
a particular party, disproportionate to
the votes polled by it, as it happened
in 1967. in 1962 ana even in 1985. We
are now having Congress Party in
power with 400 seats in the Lok Sgbha
with only 50 odd per cent votes.
ThereZore, even though there has bheen
substantive support for others in the
elections, those people do not find a
place in Parliament because we are
having a single majority system as a
result of which we are not able to
really give due consideration to the
will of the people as reflected through
the voting pattern in the country.
Therefore, perhaps, a time has come
to seriously think about the propor-
tional representation system for which
Shri Chaturanan Mighra has given an
amendment. I think the Law Minister
would be doing well to kindly consi-
der this and consult his colleagues
and come forwarg with a legislation
by which the democratic process in
the country could be put on a strong-
er base.

With these suggestions I request the
hon, Minister to kindly consider some
of the suggestions at least which are
part of the Resolution as moved by
Shri Dhabe and then make them a
part of the procedure of the Govern-
ment. Thank you.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Madam, I
rise to support the Resolution of Shri
Dhabe. It is irony of fate that 1his
resolution is coming as a private mem-
ber’s Resolution. Madam you will
recall that when the new Prime Min-
ister took over, he promised us (1) the
Anti~Defection Bill and (2) Electoral
Reforms. The Anti-Defection  Bill
was passed with the co-operation of
all the Opposition parties, in the last
Session of Parliament. But the elec-
toral reforms, which were promised
to us, not once, but on several occa-
sions—it was saig that a compreher-
sive Bill would be brought forward in
the next Session of Parliament—it
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was said that such a Bill will encom-
Jpass al] these reforms has not come.
JIn any case, I would request the hon.
Law Minister to appreciate the spirit
behing the Resolution brought for-
ward by Mr. Dhabe, to consider it in
‘the light of the pronouncements made
by the Prime Minister.

Madan. Vice-Chairman, Shri Dhabe
has brought forward the Re-
solution in seven parts. In
regard to part one, we all
0% us agree. Tt says that we should
strengihen Indian democracy and
make it people-oriented. I think, there
can be no difference of opinion on this
from any side. In the second part,
Shri Dhabe goes on to say that we
should “implement the provisions in
Part XV of the Constitution, in letter
and spirit.” This part of the Constitu-
tion, envisages the electoral process
for the State Legislatures as well as
Parliament. The main vehicle for
this purpose is the Election Commis-
sion. Madam, Vice-Chairman, I re-
gret to say that our experience for
the last several years in regard to the
Election Commission has been very
poor., The Chief Election Commijs-
sioner, as Mr. Goyal pointed out is to
be nppointed by the President.  The
“Prerident, in turn, appoints him on
-the advice of the Government, of the
day For all practical purposes, the
Chief Election Commissioner is a
functionary of the Government. Ins-
tances after instances can be quoted
40 show that the Election Commission
has not done its duty, which it is
supposed to do, as an impartial autho-
rity.

l

Madam Vice.Chairman, under the
provisions of this Part, Part XV, the
Chief Election Commissioner has 1o
appoint the Chief Electoral Officers in
the States. These Chief Electoral
‘Officerg in the various States are sup-
poseq to be his impartial representa-
tives. in this connection, Mr. Minis-
ter, I can quote the example of Jam-
mu and Kashmir itself. Hon. Mi
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wiil kindly bear with me when I say
that impartiality is supposed to per-
(fiaw., uader .he Coastitution, Part
XV, to the Slates to the Chief Elec-
toral Otﬁcers_ In the case of Jammu
and Kashmir, for instance, at present,
the Home Secretary is the Chief Elec-
toraj Officer. On the one hand, he is
controlling the law ang order situa-
tion. He is under the Home Minister
who is also the Chief Minister of the
State. At the same time, he is
posed to be impartial, as the

Electoral Officer. How can this be
possible? Similarly, in the case of
the Chief Election Commissioner. He
is appointea by the Government ot
the day ang he has to serve under
that Government. He may need some
extension or he may like to be posted
o some other department after his
revirement. He has to be loyal to the
Government which has appointed him,
That is why my first suggestion is in
regard to the appointment of the Chief
Election Commissioner. My submis-
sion to the Law Minister would be
that he shoulg see that the Chief
Election Commissioner is made a judi-
cial authority ana the Government of
the day has nothing to do in appoint-
ing him. I do not know how he can do
it. I think, this can be done on the
same lines, as in the case of appoint-
ment of judges of the High Courts and
the Supreme Court. In this way alone
the impartiality of the Chief Elec-
tion Commissioner can be enforced
when that particular authority is
corffident that for whatever action
taken by him he will not be subject
to any director or implieq threat
from the Government of the day So,
my first request would be that when
electoral reforms are envisagea by the
Government, the authority of the Chief
Election Commissioner must be in-
dependent and judicial. Under no cir-
cumstances, I repeat, he should be
appointed by the Government of day
as is envisageg under the existing
provisions ¢f the Constitution. Fot
that purpose, if it is necessary to am-
end the Constitution, the Law Minis-

ter should come forward with a Bill

sup-
Chief

for amending the Constitution.
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The second point that Mr. Dhabe
has made ig to reduce the age of vot-
ing from 21 to 18 years to make the
aduli sufferage more broad-based. My
friend Prof Lakshmanna has said that
this is the year of the youth and Mr.
Bhardwaj should give a gift to the
youth of the country by lowering the
age of voting but the fact of the case
remains, Madam, Vice-Chairman, that
the present-day 18 year youth is far
more intellectual, advanced ang more
informed than an 18 year-old youth
10 or 20 years ago. He is per-
haps more vociferous and the best way
to make him responsible to the society
would be to make him a part of the
electoral process. So, my second sug-
gestion to the hon. Minister would be
that when he comes forward with a
Bill for electoral reforms, the age of
voting should be brought down from
21 to 18 years.

1

The third point that Mr Dhabe has
made is to drastically cut the election
expenses to bring them within the
reach of the poor. Madam, Vice-Chair-
man, money has played a very im-~
portant role in elections gnd it is con-
tinuing to play a very important part
in elections. I do not want to quote
the history because there are other
speakers who will speak on the sub-
ject. I will only quote Shri Trivedi
the present Election Commissioner
who has in a seminar stated:

“Political corruption would con-
tinue to grow in geometrical pro-
gression unless draconian lawg are
taken to eliminate chances of inais-
criminate spending of huge am-
mounts at elections and remove de-
pendency on money power.”

This is a quotation taken from what
the present Election Commissioner
hag said in a seminar, Similarly, Ma-
dam Vice-Chairman, T woulq like to
quote a few lines from the Wanchoo
Committee's Report. The terms of
that Committee were to advise on
direct taxes, but this is what they say
and I quote:
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“It is an accepted fact of life that
in a democratic set up political par-
tieg have to spend considerable sums
of money ang that large sums are
required for election. In this con-
nection, it may be pertinent to re-
fer to the manner in which this
problem has been tackled in coun-
tries like West Germany and Japan.
In West Germany political parties
are financed by the Government on
the basis of votes polled by them in.

the preceding elections. In Japan
Government flnances eleclion ex-
penses of the national parties on

the basis of the size of a constitu-
ency and also giveg financigl assist--
ance for research and party publi-
city.”

It is said that such measures largely
ensure that political vparties dg not
have to lean heavily on rich patrons.
or indulge in unaer-hang dealings.
“We are of the opinion that in our
country also, the Government should
finance poiitical parties. We recom--
mend thgt reasonable grants-in-qid
should be given by the Government
to national political parties and sui- .
table criteria should be evolved for
recognising such parties and determin-
ing the extent of grants-in-aid to each
of them ” This is what the Wanchoo
Commission has said.

The present day position is that mo-
ney plays a very important part. What-
ever party is in power it is able to
muster enough resources to fight an
election. I cite a small instance from
the State of Jammu and Kashmir. We
had the election from Ladakh parlia-
mentary constituency ‘recently, the

result of which has been announced
today, Now it was well-nigh impos-
sible for our National Conference
Party to send people over there ve-
cause the road was blocked, the air
fare is so hizh and air freight charges

are all that high. We could not
send so many people to that area.
Above all, what is important ig that

one area in the Kargil constituency—
called Zanskar—was completely inac-
cessible so much so that our polling
agents alsg could not reach there. But
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look at the position of the Govern-
ment side. On the other hand, the
Government used ity own machinery,
used helicopters and took theiy own
‘poiling agents to this place, And we
~could not do anything. So the point
is that it is an unequal fight com-
‘pletely at the present moment bet-
ween the Government of the day,
-whichever Government is in power,
ang the opposition. Tomorrow ‘any
-other Government may be in power
-and the Congress may be in the oppo-
sition. But the point is that money
Dplays a very important role.

In this copnection, I may mention
that as far back as when the Consti-
tuent Assembly was there, one Mem-
ber, Mr. K. T. Shah, moveg a formal
.amendment tu the effect that election
expenses should be borne by the
State. It is significant that the Gowv-
ernment did not oppose the amend-
ment as such at that time but felt
that acceptance of the proposal would
impose an intolerable burden on the
-exchequer.

. ]

Now coming to the monetary part
of it, how election expenses must be
borne by the Government, I have to
give small explanations. How much
expenditure shouldq a Lok Sabha can-
didate justifiable incur? The Election
Commission in ifs report on the 1980
Lok Sabha Elections had conducted a
worth-while exercise in this regard.
Taking into account the amounts like-
ly to be spent on transport, public
meetings, printing, display advertise-
mznts and polling-day expenses, the
{otal expenditure has been assessed at
RBs. 1,61,000. DMaking an allowance
for increase in prices gince then, Rs. 2
lakhs can be regardeq as fair enough
t0 meet all requirements. Now Ma-
dam, for the 527 Lok Sabha constifu-
encies for which elections were held
in 1980—4620 candidates contested. Of
‘these as many as 3413 candidates for-
feited their deposit. The premise on
-which we are working is that we want
.to im~ress upon the fact that a candi-

N
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date who has forfeiteg his deposit
cannot be financed by the Govern-
ment. On that basis, when 3413 can-
didateg forfeited their deposit, only
1207 candidates would be eligible for
public funds. At Es. 2 lakhs per can-
didate, the total entailment would
thus be only Rs. 24 crores. Madam,
while we are spending about 200 fo
300 crores of rupees on the elections,
if we have to spend about Rs 30 to
40 croreg to meet the election ex-
penges, this will be worthwhile be-
cause in the absence of all the Oppo-
sition parties having enough finances
to fight the elections it ig impossible
to fight the Government of the day,
whether it is State Assembly or Par-
liamentary  elections. Madam, Vice-
Chairman. in this connection, there
are many countries of the World
which have this provision. In Argen:
ting, annual grants for organisational
expenses of parties represented in the
legislatures in allowed. In Austria,
annual grants for parties represented
in the legislature are given. In Bel-
gium, financial assistance is given to
political parties represented in Par-
liament. In Canada election expen—
ses are nartially reimbursed. In Den.
mark, general grantsg are given to
political parties, which can be used
for normal organisational work as
well as for elections. In the Federal
Republic of Germany, parties polling
a minjmum percentage of voles are
entitied to reimbursement of  their
election expenses. In Finland, parties
represented in the legislature receive
annual grants from the State. in
France, the State deimburses candi-
Gates who obtain a minimum of five
per cent of valid votes. In Ireland,
during the election campaign the State
allows parties to use school rooms
free of charge. In Israel, partieg are
given election grants to meet poll ex-
penses. In Italy, election grants are
given to political parties—part of it
on a parity basis and part in propor-
tion to the votes polled by them. In
Japan candidates are given a fixed
amount described as “statutory ex-
penses.” In the Netherlands, the
State gives grants to parties for poli-
tical education, for research and for
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party foundations. In Norway, subsi-
dised transport is provideq to parties
during elections. Besides, parties are
given annual grants for organisational
work. In Sweden, annual grants are
made to political parties for organisa-
tional expenses  In the UK, since
1974 a scheme of granis to Parliamen-
tary opposition parties has been in-
troduced. In the U.S.A., since 1976
candidates for the Presidency are pro-
vided -State finance on condifion that
they accept certain restrictions such
as limit on expenditure and audit of
accounts. So, this is not a new thing
These are some of the instances that
I have quoted where elction expenses
are reimbursed by the Government.
So I would beg of the honourable
Minister, once electoral reforms are
taken into consideation, he should
take these factors alsp into considera-
tion because money plays a very im-
portant part in this context.

The next point that Mr. Dhabe has
made in the Resolution is “to radi-
cally change the election law so as to
eliminate many malpractices.” Now,
Madam Vice-Chairman, there have
been numerous instances quoted, in-
side the House and outside, of Imal-
practices indulged in by the parties,
particularly by the party in power, in
whichaver Staze it is Now,
'n this process, as I said in the be-

.:aning whijle discussing the Election
—ommission’s role, the Presiding Offi-
:ars are given a bait that they woula
be transtferred to a guod place or
some increments or something like
that if they did such and such a thing.
~Numerous instarces are there, Even
in Kashmir, in the last Lok Sabha
elections, ‘we had wil:essed umpteen
instanceg when Government servants
were utilised by the party in power
to do such things. So. I would bég of
the hon. Law Minister that while he
takes those things into consideration,
he should have a full logk into the
Representation  of the People Act.
In the Representation of the People
Act a lot of amendments are needed
in order to curb these malpractices.
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These malpractices are rampant. As.
has been said by senior leaders in
this House also, this is a national
evil. Today the Congress ig in power
and tomorrow it can be in the Oppo-
sition, but a law which is foolproof
ang which really reflects the verdict
of the people is the correct law 2and
therefore, you must take such steps
as to enforce that correct law.

Madam Vjce-Chairman, Mr.  Dhabe
also raised the point about implemen-
tation of the various recommenda-
tions, reports and aecisions with re-
gard to electoral reforms The Law
Commission’s reports and other re-
ports are before the honourable Min-

ister.

S PM.

This should be taken into
consideration.

The State should share a reasonable
part of the election expenses. That
I have already diseussed

THE VICE-CHAIRMAN (SHRI-
MATI KANAK MUKHERJEE): Hon.
Member, it is 5 o,clock now. The pri-
vate members’ time ig over.

SHRI GHULAM RASOOL MATTO:
I will continue next time,

THE VICE-CHAIRMAN (SHRI-
MATI KANAK MUKHERJEE); Dis-
cussion on this will be continued on
the next allotted day. N

Now, we will take up special men-
tions, I wuuld request hon Members
to be very brief and precise in their
special mentions because there are
two more Members 1o take part in the
discussion on the working of the Min-
istry of External Aflairs before 6
O’clock when the hon. Frime Minister
will give his reply. Now we take up
special mentions. First, Shri Rama-
nand Yadav. *



